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TIIE HYDERABAD BORSTAL SCHOOLS ACT 1956.
No XV of 1‘)56

(Received the assent of the Pre51dent on 10th’ June 1956;
assent first published in the Hyderabad Gazette Extraordmary
on the 14th June, 1956). :

Act to provide'for the establishment of Borstal Schools-
in the State of Hyderabad.

" WHEREAS it is expedlent to provide for the estab- Preamible
lishment of Borstal Schools in the State of” Hydelabad

BE it enacted in the Seventh Year of Our Republic '
as follows — .

1. (1) This Act may be called the Hyderabad Borstal Short title,
. Schools Act, 1956, _ | extent and

] conmumence-
(2) It extends to the whole of the State of_“;Hyderabad.

ment,
(8) This section shall come into force at once ; the rest
of this Act or any provision thereof shall come into force
in any area on such date as the Government may by nou
ﬁcatlon 1n the Jarida Spe01fy

- 2., In this Act unless the context otherwise refers——~ Deﬁniﬁons_ )

(a) “Borstal School” means an institition in
which young offenders, whilst.detained in pursuance of
this Act, are given such industrial training and other
instruction and are subjected to such disciplinary and
moral influences as will conduce to their reformation
and the prevention of crime ;

- (b) *Code” means the Code of Cnmmal T—"zocc
dure, 1898 (Act V of 1898) ; :

(c) “Inspector-General” means Yhe Inspectoi-
General of Prisons and includes any officer appointed
by the Government to perform all or any of the duties
imposed by this Act on the Inspector-General ;

~ (d) “prescribed” means prescribed by rules made
under th1s Act
3. (1) For the purposes of this Act, the Government Ef;‘ﬁ'ghsf .

may establish one or more Borstal Schools. lé’»olrlstall ‘
cnoois.
(2) For every . Borstal School a visiting committee

shall be appointed in such manner as may be prescribed.
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. 4. Sub]ect to any alterations, adaptatlons and excen~
tions made by this Act and the rules framed under it, the -
Hyderabad Prisons Act,:1954, and.the Hyderabad Prison-

- ers Act, 1954, and the rules framed thereunder shall ap-

ply in .the case of every Borstal School established under

this Act as if it were a prison and the inmates thereof pri-.
soners.

5. Where an offender is found guilty of ‘an offerice
for which he is liable to be sentenced to transportation

. or imprisonment, or is liable to imprisonment for failure
- to furnish security under Chapter VIII of the Code, whe-

ther any previous conviction is proved agamqt him or

not, and it appears to the Court—

(a) that the offender is not less than sixteen ‘and
not more than twenty-one years of age ; and

(b) that by reason of his criminal habits or teun-
~ dencies or association with persons of bad characteé -
it is expedient that he should be subjected to detention
for such term and under such instruction and disci-
pline as appears most conducive to his reformation, it
shall be lawful for the Court, if empowered in this he-
half, to pass, in lieu of a sentence of transportation or
imprisonment, or of an order of imprisonment under
section 123 of the Code, an order for the detention: of
the offender in a Borstal School established under tlus
Act or subject to the provisions of section 13, in a Bor-
stal School in any .other State, for such term, not being
less than three-years and not more than five years. as
the Court, subject to rules made under this Act, thinks
- fit: . - v _
-Provided that before passing such an order the Court
shall give an opportunity to the parents or guardians of
the said offender to be heard and shall consider any re-
port or representation which may be made to it as to the
suitability of the case.for treatment in such Borstal Scheol,
and shall be satisfied that the character, state of heaith
and mental condition of the offender and the other cir-
cumstances of the case, are such that the offender is likely
to profit by such instruction and discipline as aforesaid.

6. The Government may, by rules made under this
Act, direct that any class or classes of persons sgpecified
in such rules shall not be ordered to be detained in a
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e The powers conferred on Courts by thls Act shall
_be exercised” only by—
(a) the High Court,
(b) a Court of Sess1on
(c) a DlStI‘lCt Maglstrate, r
o (d) the Chlef Magistrate, Clty Maglstrates Court
or |
. (e) a Magistrate spec1a11y :empowered :in this. be—
half by the Government,.

and may be exercised by such Courts whether the nase
comes before them orlgmally or on appeal orin- reV1S1on
L ’r’ (1) When any’ Mag1strate not empowered to pass
an order for detention underl this Act is of the _opinion
that an oﬁ?ender who has been found guilty by him or
who has falled to furnish the. -security. which the Magis-
trabe has ]qrdered him to . furmsh under: Chapter VIII
of the Code, is a proper person to be detained in a Borstal
School he may, thhout passing any order, record such
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opinion and submit his’ proceedings and forward the -

offender to the Dlstr1ct Maglstrate to whom he is subordl-
nate '

(2) The Dlstrlct Maglstrate to whom the proceedlngs ‘

are so 'submitted may transfer the proceedmgs to any

Maglstrate subordmate to h1m competent to’ pass an order,_

under th1s Act

(3) The "District Maglstrate to whom the proceedmgs
are so submltted or any Mag1strate to, whom the proceed-

ings' are so- transférred may make such further inquiry

(if any) as he may think fit and may pass such order for
‘the detention of the offender in a Borstal School, or such
other sentence or order, as he might have passed if, such
offender had originally been brought before ‘or tried by
.him,

-9, "Any’ ‘offender detamed in a Borstal’ School for
failure to furnish security when drdered to do so under
section 106 or section 118 of the Code, shall ‘be ‘released
on furnishing such secumty ‘or on the passing ‘of an order
under section 124 of the Code.,

TR PR
o 10 Ll 1) It the Inspector-General is: satlsﬁed that a
* . personundergoing transportation or imprisonment in con-
sequence of a sentence:passed under:any law or under-
_going imprisonment. under an order: made under- section
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the limits;of age within which persons.may: be ordered

to be detained in a Borstal School, by reason;of,his. cri-

minal habits or tendencies, or. assomatlon with persons
of bad character, might with’ advantage be detalned in
a Borstal School, the Inspector-General ’ may report the
case to the Government and 'if' the Government after
making such inguiry as it mdy: déem ‘proper or as may
be prescribed, is satisfied that the prisoner snould for'the
reasons mentioned-in:thé report, be detdined in a Borstal
School, it may by order in writing direct such person to
be. transferred. from :the :prison to a-Borstal School:estab-
lished under this Act or, subject to-the provisions of:sec-
tion 13, to a Borstal School in any other State and to be
detained in such ‘School, ‘in- lieu ‘of - the’ unexp1red res1due
‘of ‘his, sentence ‘or’of the perlod of” 1mprlsonment Wwhich
he'is hable to Undergo for failure' .to give' secur1ty as the
of transportatmn or 1mprlsonment already undergone Wlll
‘not: exceed the max1mum perlod for Whlch such person
‘could have been drdered’ to be‘detamed by A'Court under
section 5.!

" Provided that such person ‘shall not be directed to, be
detained in a Borstal School for a, permd which mcludmg
the perlod of 1mpr1s0nment or transportatlon undergone
‘exceeds the’ perlod of 1mpr1sonment or transportatlon ito
“'which such ‘person has’ been ' sentenced or the. perlod of
1mprlsonment which he is hable to, undergo for fallure
to glve securlty, as the case may be

i 2) A person transferred to a Borstal School unde1

, shb sectlon (1) shall upon transfer to such’ school bc

deemed to be’ an offender ordered to 'be detamed by a
‘Court under the provisions of section 5 and the prov1smns
of thls Act shall apply to such person accordmgly

11. ‘Where an offender detained in a Borstal School
.escapes. or is reported to the, Government by, the Inspec-
‘tor- General to be 1ncqrr1g1b1e orv to exerc1se or to e likely
to exerc1se a bad 1nﬁuence on the other 1nmates of .the
School or.to, be. more than, twenty years of age, or. where
a licence granted under section 15 is, revoked hy the Gov-
ernment under clause (2) of the prov1so to sub-section
(1)-of section-16 or ig;'in the'opinion“of the ‘Government,
otherwise unsuitablé for training in' a Borstal!Séhool, the
- Government may direct the-offender: ‘t6-be produced: be-

s fore' the ¢ompetent Court with' d'report, and if the Court,
.after.making suchinquiry as it may deem proper, is satis-
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fied about the accuracy of the repdrt, it mayf'cpxﬁmute

the unexpired residue of the term of detention to such -
term of imprisonment of either description :as it may. -
determine, but in no case exceeding the shorter of the

folloWing two periods, namely :—

(a) the unexpired res1due of the'term “of 'deten-
tion, or

(b) the maximum period of imprisonment provided -

by law for the offence of which the offender was found
guilty or the failure to give security, as the case.may

be, in consequence of which the offender was ordered .

-to be detained in a Borstal School or ordered to- be

transferred to and detained 1n such school by -the Gov--

, ernment

12. (1) Every offender ordered to be detalned in a
- Borstal School shall be detained in such Borstal School
as the Government may, by general or special order, or
in the prescribed manner, appomt for: the receptlon of
'persons so ordered to be detalned

Provided that, if accommodatlon in a Borstal School
is not immediately available for such offender, he may
. be detained in a special ward, or such other suitable part
of a prison as the Government may direct until he can
be sent to a Borstal School, and the period of detention

Government

to deter-
mine the
Borstal
School
in which a
person
shall be
detained
and may
order
removal,

so undergone shall be treated as detentlon 1n a BOI‘Std] :

School. -

(2) The Government may order the removal of any
offender from any one Borstal School to any other Borstal
School established under this Act or to a Borstal School
in any other State provided that the whole period of his
detention in a Borstal School shall not be increased by
such removal

13. (1) No order for the detention in or transfer or

- removal to a Borstal School in any-other State shall be
passed except with the previous concurrence of the officer
“in charge of such Borstal School and unless the Govern-
ment of the said state under any law in force therein or

Power to
order
detention in
or removal
of offen-
ders to,

a Borstal

by general or special order, has consented or is €mpOoWer- School in

ed, to receive such offender for detention in such Borstal
School.

anotther
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(2) The officer in charge of a Borstal School estab-

‘lished under this Act may, subject to the rules made in
- this behalf, give effect to any order for the detention there- -

in of any person: passed by any authority under ‘any
enactment in force in any other State. ‘A person detain-
ed in-such Borstal School under this provision shall be
deemed to be an offender ordered to be detained under

- the provisions of section 5 and the provisions of this Act |

shall apply to such person accordmgly

14, (1) If ‘an offender detained in a Borstal School
is suffering from any iliness and the Inspector- -General
is satisfied that it is not poss1ble to render to him proper
medical care or treatment in the school, the Inspector-
General may provide for the removal of such offender

- to any civil hospital in the State for the purpose of under-

going medical treatment and for his return to-the school

- after such treatment is undergone. .

.(2) The period during which an oﬁ'ender is absent‘

" from a Borstal School under sub-section (1) ‘shall, for’

the purposes of computing his term of detention.in the

school, be deemed to be part of that detention.

"15. (1) Subject to the prescribed conditions, the
Inspector-General may on the recommendation of, the
Visiting Committee, at any time after the explratlon of
six months from the commencement of the detention of
an offender in a Borstal School, if he is satisfied that there
is'a reasonable probability that the offender will abstain
from crime and lead a useful and industrious life, dis-
charge him from the Borstal School and ‘grant him a
written licence in the prescribed form and on the pre-

-scribed conditions permlttmg him to live under the super-

vision and authority of such—
_(a) officer of Government,
- (b) secular- institution,
(c) re11g10us soc1ety, or 3
(@) respon51b1e person. -

_ as may be approved by the Inspector General and w1111ng
to take charge of the offender.

(2) The Inspector-General may, subject to the pre-
seribed conditions, discharge any offender who had been
previously granted a licence but whose licence was sub-
sequently revoked under section 16 and grant him a fresh
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written licence and in such case the provisions of this
Act shall apply as if such fresh hcence had been granted
under . sub-section (1).

(3) A licence under this section shall be in force until
‘the expiry of the term for which the offender was ordered
to be detained in-a Borstal School, unless sooner revoked.

(4) The"périod during which an’ offender: is absent
from a Borstal School during the continuance of a'licence
granted to him under this section shall, for the purposes
. of computing his term of detention in such school, be
deemed to be part of that detention. '

© 16. (1) Subject to the prescrlbed conditions, the
Inspector-General may at any time and in the case of a
request made by the institution, society or person, under
whose supervision and authority the offender has by
licence been permitted to live shall, aftér considering
the report of the Investigating Committee submitted to
him under section 20 revoke a licence granted under sec-
tion 15, and upon such revocation the offender shall be
detained in a Borstal School until the expiry of the term
for which he was ordered to be detained in such school:

Provided. that, if the Investigating Committee report
' that the conduct of the offender has been such .that he
is unfit for detention in a Borstal School, the Inspector-
General shall forward the report- of the Investigating
Committee to the Government and the Government may—

(1) direct the Inspector*General to revoke the
licence as provided in this sub-section, or

_ () itself - revoke the Jicence and dlrect the
~ Inspector-General to produce the offender before the
competent Court for commuting the unexpired residue
of detention of the offender to a term of 1mpr1sonment
- as provided in section 11.

(2) If an offender removes himself from the super-
vision of the institution, society or person under which
he was by licence permitted to live, his licence shall be
deemed to have been revoked from the date on which
he has so removed himself.

. {3).On the revocation of a licence under sub-section
(2), the period beginning from the date. on which the
offender removed himself from supervision till the date
on which he is arrested shall, subject to the provisions of
section 18, be excluded in computing the period for which
he has been ordered to be detained in a Borstal School.

Revocation
of licence.
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17. (1) When the Inspector-General and the 'Visit.-v '

ing Committee report that the conduct or progress of any

offender detained in'a Borstal School has been such that
it is expedient that he shall remain under supervision
for a further period after the end of the term of detention,
the Government may direct the Inspector-General to pro-
duce the offeider before the competent Court together

‘with the report and if the Court after making such inquiry

as it may deem proper is satisfied about the accuracy of
the report, it may direct that the offender shall, on the
expiration of the term of his detention, remain for a fur-

- ther period not exceeding one year under the supervision

of such authority, society or person as the Inspector-Ge-

. neral, subject to the rules made under th1s Act, may

direct.

(2) The Government may, after considering the re-
port of the Investigating Committee forwarded to it under
section 20, direct the offender to be produced before the
competent Court together with the report and the Court.
may, after satisfying itself about the accuracy of the re-
port, direct that the offender who is under superv1s1on in
accordance with sub-section (1) shall—

(a) again be detained in a Borstal School for such
period as it may think fit, or

(b) if the Court is satisfied that the conduct of the
offender has been such that he is unfit for detention in
a Borstal School, undergo imprisonment of such des-
cription and for such period as it may direct :

Provided that the total period of supervision, deten-

~ tion and imprisonment, under this section shall not exceed

one year.

18. No person shall be detained ina Borstal School
after he has, in the opinion of the Government, attained
the age of twenty-three years, or, if in any particular case
the Government so directs, after he has attained the age

of twenty-five years.

19. The Government may at any time order any
person detained in a Borstal School to be discharged from
such school, either absolutely or on such condltxon as it
thinks fit to 1mpose
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. +20.. .(1) The. Government may, by notification in the Investiga-

Jarida, ‘appoint an Investigating Committee. - Igllgtegog-
(2) The Inspector-General may, by an order in writ- m:restrgate‘
1ng, requlre any oﬁender—‘ into ¢

. complalnts

(a) Who is dlscharged on hcence under sectlon 15 sgainst -

‘or ‘Wwho is placed under supervision under section 17, Jrepdets ¢

‘ and who'is’ reported by the author1ty, institution, somety on proba-
Vor’ person ‘under whose supervision he has been’ per- t1°n: ete..

mltted to live' or ‘has been directed to remaln to be of
bad behav1our or

(b) who has .broken any of the conditions of . the
hcence granted to him under sectlon 15, to appear be-.
~fore the Investlgatlng ‘Committee within such time and

at. such place as may be spemﬁed in the order. .

(3) The Investigating Committee shall examine the
offender and after making such inquiry as it thinks fit -
-intoshis.conduct submit its report to the Inspector-Gene- .
‘ral.:» If the Investigating -Committee report that the con-
duct of such offender has been:such that:he is'unfit for
further detention in;a. Borstal School and in-every case
where an offender had been directed to remain under
supervision under section 17, the Inspector-General shall

forward a copy of the report of the Investlgatlng Com-
"'mlttee to the Government

(4) The offender shall, durlng the perlod of the pro-
ceedings under’ this - sectlon ‘beé ‘detained in 'a Borstal
School or in a special ward, or such other ‘suitable part

"of ‘a ‘prison as the Inspector-General may by general or
specml order direct.

S5y If ‘the offender fails to appear before the Inves-
‘tlgatmg Commlttee in" accordance ' with the order made
under ‘sub-section (2) ‘or escapes” ‘while " detained under
sub-section ' (4); he may, on the requisition of the Inspec-
tor-General or any officer'aiithorised by him in this behalf,
be'arrested by ‘any officer ‘of - police without a warrant
and without any order of a Magistrate and brought be-
fore the Investigating Committee or sent under custody
-to ‘the place of- detentlon under sub-sectlon (4), as the
case may be. ' S R

. (6) The:period beginning from:the date on which
the order under sub-section (2) is passed by the Inspector-
- QGeneral and ending with ‘the day on which ‘an order is

- passed :by the. Court. under section.l16 or 17,:shall be ex-
cluded.in computing the:total:term of his detention in a
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Borstal School or in computmg the period of one year re-

\ ferred to in section 17.°

21, Any oﬁender who, in contraventlon of the pro-

- visions of this Act, has escaped from a Borstal School or

has escaped from a ¢ivil hospital to which he was removed

- for treatment under section 14 or has escaped from the

supervision of any authority, institution, society or person
under whose supervision he has been directed to remain
or has béeen permitted to live by licence under section 15,
or has committed a breach of any of the conditions impos-
ed under section 19 may be arrested by any officer of police
without a warrant and without the order of a Magistrate
and sent back to the Borstal School or to the civil hospital
or to such authority, 1nst1tut10n soc1ety or person, as the
case may be.

(1) The Government may make rules for the re-
gulatlon and management: of any  Borstal School and for
the: carrymg into effect of the provisions.of this Act.

(2) In particular, and without preJudlce to the
generahty of the foregomg power such rules may provide-
for or determine— . :

(a) the control and management of Borstal Schools
established under this Act :

(b) the appomtment powers and duties of officials
. in such schools ;
_ (c) the constitution, powers and dutles of Visiting
Committees ;
~ (d) the classification, control, d1s01p11ne training,
struction and treatment of offenders ordered to be de- -
tained in a Borstal School and for the temporary deten-
tion of such offenders until arrangements can be made
for sending them to such school ;.
- (e) the regulation of visits to, and commumcatmn ’
~ with offenders-detained in such school ;
- (f) the restriction or prohibition of the supply to,
. or possession by, offenders detained in such school of -
any specified articles or kinds of articles ;

- (g) the period for which offenders or any class or
classes of offenders may, within the limits fixed by thls
.Act be ordered to be detained in such school ;

(h) the class or classes (if any) of offenders who
. shall not be ordered to be detained in such school ; - -
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(i) the removal of offenders to Borstal Schools in
7 other States and the receiption ‘and- detention in a
" Borstal School established under- th1s Act o‘f oﬁenders
_:'_’transferred from other States; e

(j) the.form and condltlons of hcences granted
. under section 15 o _ . .

(k) the superv151on of offenders after the exp1ra~

tion of the term of their detention ; :

(1) the transfer of incorrigible offenders from a
Borstal School to prison; . ¢ I A

_ (m) the cond1t1ons on Whlch an oﬁ’ender may be
dlscharged under section 19 ; '

(n) the constitution, procedure powers and dut1es
of the Investigating Committee.
(3) All rules made under this section shall be subject
to the condition of previous publication and shall be laid
before the Legislative Assembly.

23. The Government may, on the recommendation Removal of
of the Inspector-General and the Visiting Committee, or g;iﬁ,l}fhﬁ'
otherwise remove any disqualification incurred by an
offender ordered to-be detained in a Borstal -School on

account of such detention.

24, For the purposes of appeal and revision under %s%‘:g}l ar
the Code, an order of detention under section 5 of this
Act shall be deemed to be a“seéntence of 1mpr1sonment for

the same period.

- 25. In section 38 of the Hyderabad Children Act Afm%ndment

1951— Hyderabad
(1) for the marginal note to that section the follow- %}(‘:ﬂ,dre“
ing marginal note shall be substituted ; .namely :— of 1951,

“Discharge and transfer.” ; and
(2) after sub-section (2) the following sub-sections
shall be inserted, namely :—

“(3) (a) If the Government is satisfied that the con-
tinued detention in a certified school of a juvenile offen-
der who hag attained the age of sixteen years is not con-
ducive to discipline or-that for any other reason, he
should be transferred to a Borstal School established
under the Hyderabad Borstal Schools Act, 1955, it may,
by order, direct that such juvenile offender shall be trans-
ferred to such Borstal School.
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(b) Where the Government is of opinion ' that a
boy or girl over the age of sixteen years who has beén
- released® on licence and who has contravened any of
the conditions thereof should not return-to a certified
school, it may, by order, direct that such boy or girt
shall be transferred to a Borstal School : , .
- Provided that the total period of detention of such
juvenile offender or boy or girl shall not be enhanced by
such transfer. . ' o
" (4) Upon ~ the transfer of such juvenile offender or
boy or girl to a Borstal School under sub-section (3), all
the provisions of the Hyderabad Borstal Schools Act,
1956, shall apply to him as if he had been originally
ordered to be detained in a Borstal School established
under that Act.
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